TITEM NO.6 COURT NO.10 SECTION lIA
SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4487/2011
(From the judgement and order(s) in 17/08/2010 in CRLA

N0.196/2009,17/08/2010 in CRLBA N0.668/201 of The HIGH COURT OF
BOMBAY)

VIKAS S. CHALKE Petitioner(s)
VERSUS
STATE OF MAHARASHTRA Respondent(s)

(With appln(s) for exemption from filing c/c of the impugned
Judgment and office report)

Date: 31/10/2011 This Petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE H.L. DATTU
HON'BLE MR. JUSTICE CHANDRAMAULI KR. PRASAD

For Petitioner(s)  Mr. Amim Solkar, Adv.
Mr. Shakil Ahmed Syed,Adv.

For Respondent(s)
Ms. Asha Gopalan Nair,Adv.

UPON hearing counsel the Court made the following
ORDER

Leave granted.
Appeal is disposed of in terms of the signed order.

(NAVEEN KUMAR) (VEENA KHERA)
COURT MASTER COURT MASTER
(Signed order is placed on the file)
IN THE SUPREME COURT OF INDIA
CRIMINAL APPELLATE JURISDICTION

CRIMINAL APPEAL NO. 1984 OF 2011
(Arising out of SLP(Crl) No. 4487 of 2011)

VIKAS S. CHALKE Appellant(s)
VERSUS
STATE OF MAHARASHTRA Respondent(s)
ORDER
1. Leave granted.
2. This appeal is directed against the order passed by the

High Court of Judicature at Bombay in Criminal Bail Application



No. 668 of 2010 in Criminal Appeal No. 196 of 2009.
3. The appellant aggrieved by the order of conviction passed
by the Special Court under MCOC Act, 1999 for the offence
punishable under Section(s) 342, 452 read with 34, 395 read with
397 of the Indian Penal Code and Section(s) 3(1)(ii), 3(2) and
3(4) of the MCOC Act, 1999 had preferred appeal.

The appeal is pending before the High Court for its
consideration. During the pendency of the appeal, the appellant
moved an application for grant of bail. The said application is
rejected by the High Court.
4. The learned counsel appearing for the appellant submitted
that the appellant has already undergone six years out of seven
years of sentence awarded by the learned Sessions Judge.
Therefore, request is made to grant bail to the appellant during

the pendency of the Criminal Appeal No. 196 of 2009 pending
before the High Court.

5. Learned counsel appearing for the respondent opposes the
request made by the learned counsel for the appellant.

6. Having heard the learned counsel for the parties and
considering the number of years of sentence undergone by the
appellant, we are of the opinion that the appellant should be

released on bail.

7. Accordingly, we direct that the appellant shall be
released on bail to the satisfaction of the trial court.

8. The appeal is allowed in terms of the aforesaid order.

........................ J.
(H.L. DATTU)

........................ J.
(CHANDRAMAULI KR. PRASAD)

NEW DELHI
OCTOBER 31, 2011



